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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 16" September, 2022.

L. A. Bill No. 18 of 2022

A BILL FURTHER TO AMEND THE RAJIV GANDHI UNIVERSITY OF
KNQWLEDGE TECHNOLOGIES ACT, 2008. :

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy
Third Year of Republic of India as follows -

1.(1) This Act may be called the Rajiv Gandhi University of Knowledge  Shorttitie and
Technologies (Amendment) Act, 2022. i s
(2) It shall come into force on such date as the Government may, by
notification in the Official Gazette, appoint. ‘

2 . In the Rajiv Gandhi University of Knowledge Technologies Act, 2008  Amendment of

(hereinafter referred to as the Principal Act), in section 5, in sub-section (2), z?"fs”:f :
after clause (xiii), the following clauses shall be added, namely; 2008

(xiv) to institute and establish or abolish professorships, readerships,
lectureships and any other such offices required by the institute, to appoint persons
to such posts, to remove persons from such posts and to prescribe the conditions
of service training relating to such offices; ;
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Amendment of
Section 9

Amendment of
Section 26

(xv) to institute and establish or abolish such administrative offices as may
be required, to appoint persons to such offices, to remove persons from
such offices and to prescribe the conditions of service training relating to
such offices.”. ' '

3. Inthe Principal Act, in Section 9, clauses (iv) and (viii) shall be ‘
omitted.

4.inthe Principal Act, in section 26, in the opening paragraph, for the words
“Executive Commiittee”, the words “Governing Council” shall be substituted.
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‘STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh has enacted the Andhra Pradesh State Educational
Institutions (Reservation in Teachers’ Cadre) Act 2021 (Act No 19 of 2021) to treat University,
as single unit for the purpose of reservation of posts in direct recruitment in Teachers’ Cadre.
However, with regard to the appointment of teachers in RGUKT, the power to recruit faculty
has been given to the respective constituent institutes as per the RGUKT Act 2008.

As such, there is a need to transfer the powers of faculty recruitment from the Executive
Council of the respective constituent institute to the Governing Council of RGUKT in order to
facilitate university level recruitment.

Therefore, it is proposed to amend Sections 5, 9 and 26 of the Rajiv Gandhi University
of Knowledge Technologies Act, 2008 to give effect to the provisions of Andhra Pradesh
State Educational Institutions (Reservation in Teachers’ Cadre) Act 2021.

This Bill seeks to give effect to the above decision

BOTCHA SATYANARAYANA,
Minister for Education
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT OF
'~ BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY -

The Rajiv Gandhi University of Knowledge Technologies (Amendment)
Bill, 2022, after it is passed by the Legislature of the State may be submitted

to the Govérnor for his assent under article 200 of the Constitution of India.

BOTCHA SATYANARAYANA,
Minister for Education. '

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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